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Central Administrative Trib@al Lucknow Bench Lucknow.

i .
0.A. No. 312/2007.
This, the; 2™ day of August 2007,

Hon’ble Mr. N. D Dayal, Member (A)
Hon’ble Mr. M. Kanthaiah, Member (J)

Zafar Husain, aged about 44 years,

Son of Sri Ali Husain,

Resident of House No. 131, Mohalla Golaganj,
City and District- Lucknow;

-4 = Applicant.
g N'WA ra
0\ §>~‘ lu By R cateeﬁ
Versus
Umion of India through the
teral Manager Northern Railway
Delhi
2 D1v131onal Manager, Northern Railway
. Hazratganj, Lucknow! '
3.  Divisional Office Superintendent
" Northern Railway, Hazratganj, Lucknow.
Respondents.

By Advocate Shri V. K. Srivastava.
, . |

Orider(Oral)
By Hon'ble Shri N. D. Dayal Member (A)

On the last date, it was recorded that in case, none appears

on the next date, appropri;ate order shall be passed.' It is seen in
this application, the relief‘ sought 1s for appdintment on Class IV

post. The application is takien up ex-parte under Rulel5 of the CAT

(Procedure) Rules 1987.

2. A perusal of the application shows that the applicant is

relying on Railway order dated 20.5.1974, which extended the

possibilit_yv of employment to the’ children| and dependents of
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_‘ Réilway e‘mplqyees who had been loyal during the agitations.?
The applicant has claimed thét he is fully Qﬁalified to be appointed

| és Class IV, but élthough he has represented\ for Sucﬁ appointment
no deciSipn has been forfhcoming. ‘He has relied on certéing
‘judgments of the Hon'ble Supreme Court as well as the HOn’bIe;i
High Couft and indicated his qﬁalificat_ions.

3. Learned counsel for the resp(‘)ndénts has informed us fhat‘
the,:\[?)phcant s case for engagement in Class III post has already

3 é‘é@l-?i;gléreg but the ordér passed is not available With the!

bwever, at Annexure A-1 , the applicant has contested

suchd?, ection of his case for Class III post and sought

1 o/

;."conmderatlon for Class IV post.” Learned (counsel fairly submits

fhat if so directed, the respondents would consider his request for;
Class IV Post and inform him by a speaking order treating this O.A;

as a representation of the applicant. Let the respondents consider

the request of the applicant contained in his prayer in the O.A.
7
treatexd the O.A. as his additional representation and pass

appropriate orders within a period of three 3 months from the date

of receipt of copy of this order.

4. The application is disposed of as above. No costs.
- (M. Kanthaiah) (N.D. Daya@)
Member (J) Member (A)
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